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No, 18—HLA of 2012/49.—The Haryana Shri Durga Mata Shrine
Bill, 2012, is hereby published for general information under proviso to Rule 128
of the Rules of Procedure and Conduct of Business in the Haryana Legislative
Assembly :(—

Bil No. 18—HLA of 2012
THE HARYANA SHRI DURGA MATA SHRINE BILL, 2012
A
B
to provide for the better management, adminisiration and governance
of Shri Durga Mata Shrine, Banbhori, Hisar and its endowments
including the lands and buildings aitached or appurtenant
to the Shrine.
Be it enacted by the Legislature of the State of Haryana in the Sixty-third
Year of the Republic of India as follows :—
1. (1} This Act may be called the Haryana Shri Durga Mata Shrine
Act, 2012,
(2) It shall come into force at once.
2. In this Act, unless the context otherwise requires,—
(a) “Board” means Shri Durga Mata Shrine Board constituted under
section 4 of this Act
(b) “endowment” means all property, movable or immovable,
belonging to, ar given or endowed for the maintenance,
improvement, additions to, or worship in the Shrine or for the
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performance of any service or charity, connected therewith and
includes the idols installed therein, the premises of the Shrine
and gifts of property made to any one within the precincis of
the Shrine and land and buildings attached, or appurtenant
thereto;

(c} “Government” means the Government of the State of Haryana;

(d) “math” means a math as understood under Hindu Law;

(e) “member” means member of the Board constituted under
section 4 and inciudes a Member-Secretary. Chairman and
Vice-Chairman’ professing Hindu religion, in case Chairman,
Vice-Chairman, ex-officic member or Member-Secretary happens
to be non-Hindu, the Government may appoint in his place
another member professing Mindu religion;

(f) “prescribed’ means prescribed by rules made under this Act;

(g) “pujari” means pujari and includes pandits and purohits or
such other person who performs or conducts puja or other
rituals;

(h) “Shrine” means the shrine of Shri Durga Mata, Banbhori, all
temples, math and idols within the premises of Shri Durga Mata
Shrine and endowments attached thereto, established with a
religious object for a public purpose and includes—

(i) ali properties movable, immovable, belonging to or given
or endowed for worship in, maintenance or improvement
of, additions to, or temple, for the performance of any
service or charity connected therewith; and

(i) the idols installed in the temples, clothes. ornaments and
things for decoration, etc.;

() “Shrine fund” means and includes ail sums received by or on
behalf of, or for the time being held for the benefit of the
Shrine, and also includes all the endowments which have been
or may hereafter be made for the benefit of the Shrine or any
other deity thereof in the name of any person, or for the
convenience, comfort or benefit of the pilgrims thereto, as well
as all offerings made to any of the deities comprised in the
Shrine;

() “temple” means a place, by whatever designation known, used
as a place of public religious worship and dedicated to, or for
the benefit of, or used as of right by the Hindu community or
any section thereof as a place of public religious worship.

Vesting of 3.  The ownership of the Shring fund shall, from the commencement of
Shrine fund. this Act, vest in the Board and the Board shall be entitled to its possession,
administration and use for the purposes of this Act.
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4. The administration. management and governance of the Shrine
shall vest in a Board consisting of 2 Chairman, Vice-Chairman and not more
than eleven members.

The composition of the Board shall be as follows - -

{a)
(b)

{c)
(d)

{e)

Chief Minister, Haryana, shall be the Chairman;
Minister-in-Charge, Development and Panchayats Department,
Haryana, shall be the Vice-Chairman;

Secretary to Government, Haryana, Development and Panchayats

Department shall be the ex-officio member;

Deputy Commissioner, Hisar, shall be the ex-officio Member-

Secretary,

nine persons to be nominated by the Government, as members,

in the following manner: —

{1} two persons, who in the opinion of the Government, have
distinguished themselves in the service of Hindu retigion
or cuiture;

(i1} two women, who in the opinion of the Government, have
distinguished themselves in the service of Hindu religion,
culture or social work, especially in regard to advancement
of women;

(iii) three persons, out of persons who have distinguished

themselves in administration, legal affairs or financial
matters;

(tv} two eminent Hindus of the State of Haryana,

5. The Shrine funds shall be applied for,—

{a)

{b)
©)
(d)
(e)

defraying expenses for the proper maintenance of the Shrine,
performance of puia and other rituals;

providing amenities, facilities to the visiting devotees;
establishment and maintenance of the educational institutions;
training of vidyarthies; and

securing the health, safety and convenience of disciples, pilgrims
and worshippers visiting the Shrine.

6. The Board shali be 2 body corporate and shall have perpetual

succession and

a common seal and may by the said name sue and be sued.

7. A nominated member of the Board shall hold office during the

pleasure of the

Government; provided that his term of office shall not exceed

three years from the date of his nomination under section 4.
8. A person shall be disqualified for being nominated as a member of

the Board,—
(a)
{b)

if such person is not a Hindu;
if he is of unsound mind and stands so declared by a competent
court;
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(c) if he is a deaf. dumb or is suffering from contagious leprosy or

any virulent comtagious disease;

{(d) if he is an undischarged insolvent;

te) if he is appearing as a legal practitioner against the Board:

(f) if he is sentenced by a criminal court for an offence involving

moral turpitude, such sentence not having been reversed;

(g} if he is an office holder or servant attached to the Board;

(h}y if he has been guilty of corruption or misconduct in the

administration of the Shrine;

(i) if he is addicted to intoxicating liquors or drugs: and

{j} has acted against the interest of the Shrine, in the opinion of

the Government.

9. (1) Ifin the opinion of the Government, the Board is not competent
to perform, or persistently makes default in performing the duties imposed on
it under this Act or exceeds or abuses its powers, the Government may, after due
enquiry and after giving the Board a reasonable opportunity of being heard, by
orders, dissclve or supersede the Board and reconstitute another Board in
accordance with this Act.

(2) Where a Board is dissolved or superseded under this section,
the Gjovernment shall assume all the powers and perform all the functions and
exercise all the powers of the Board for a period not exceeding three months
or until the constitution of another Board, whichever is earlier.

10. (1) Casual vacancy of a member shail be filled in the same manner
as provided in section 4.

{2} The term of a member nominated to fill a casual vacancy shall
expire on the day on which the term of the member in whose vacancy the
nomination has been made would have expired.

(3} Nothing done by the Board shall be invalid only by the reason
of there being a casual vacancy.

11. Any nominated member may resign from his office as member by
giving notice in writing to the Chairman and his office shall become vacant
from the date of acceptance of the same by the Government.

12. (1) The Board shall maintain its office at such place, as it may
decide.

(2) At the meeting of the Board, the Chairman or in his absence,
the Vice-Chairman shall preside.

(3) No business shall be transacted at any meeting unless at least
five members are present.

(4) Every decision of the Board shall, except as expressly provided
by this Act, be by a majortty of votes, and in case of equality of votes, the
person presiding shall have a second or casting vole.
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13. (1) For the efficient discharge of the duties assigned to it under this
Act, the Board may appoint a Chief Administrator, Chief Executive Officer and
such other officers and servants as it considers necessary with such designations,
pay. allowances and other remunerations and perquisites, as the Board may
determine, from time 1o time.

(2) The Chairman of the Board, subject to any rules made under
this Act, shall have the power to transfer, suspend, remove or dismiss any officer
or servant ot the Board for the breach of discipline, carclessness, unfitness,
neglect of duty or misconduct or for any other sufficient cause:

Provided that where the officer or the servant is a Government
servant, he may be reverted (o his parent cadre or department in the Government.

14. The members, officers and scrvants of the Board shall, while acting
or purporting 1o act in pursuance of the provisions of this Act or any rules made
thereunder. be deemed to be public servants within the meaning of section 21
of the Indian Penal Code. [860 (Act 45 of 1860).

15. Every member of the Board shall be liable for the loss, waste or mis-
application of the Shrine fund if such loss, waste or mis-application is a direct
consequence of his wilful act or omission while as member and a suit for
compensation may be instituted against him by the Board.

16. (i) No jewellery, ornaments which have once been adorned on the
idols or other valuable property of non-perishable nature forming part of the
Shrine fund shall be transferred, exchanged, sold or disposed of without the
previous sanction of the Goverament, an the recommendations of the Board.

(2) No land or other immovable property held by the Board shall
be alienated except by a resolution of the Board and after obtaining the approval
of the Government.

17. No money shall be borrowed or lent except by a resolution of the
Board and the approval of the Government.

18. Subject to the provisions of this Act and the rules made thereunder,
it shall be the duty of the Board:—

(1} to arrange for the proper performance of worship at the Shrine;

(2) to pravide facilities for the proper performance of worship by
the pilgrims,

(3) to make arrangements for the safe custody and preservation of
the Shrine funds, valuable security and jewellery;

(4) to undertake for the benefit of worshippers and piigrims—

{a) the construction of buildings, for their accommodation;
(b} the construction of sanitary works; and
ic} the improvement of means of communication;

{3) to undertake the developmental activities concerning the area
of the Shrine and its sumoundings:
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(6) to make suitable arrangements for the imparting of religious
instructions and general education;

(7) to make provision of medical relief for worshippers and pilgrims;
(8) to make provision for the payment of suitable emoluments to
the salaried staff;

(9) to do all such things as may be incidental and conducive to the
efficient management, maintenance and administration of the Shrine and the
Shrine fund and the convenience of the pilgrims.

19. (1) All rights of pujaris or any other persons shall stand extinguished
from the date of commencement of this Act:

Provided that the Government may constitute a Tribunal in
such manner, as may be prescribed, which, after giving personal hearing to the
pujari and the representatives of the Board, shall recommend compensation to
be paid by the Board, in lieu of extinction of his nghts. While making its
recommendations to the Board, the Tribunal shall have due regard to the income
which the pujaris had been deriving:

Provided further that where a pujari surrenders his right to
compensation and offers himselif for employment to the Board, the Board shall
cause his suitability for such employment to be adjudged and may offer him
employment in case he is found suitable by the selection commiitee to be
appointed for the purpose subject to the pujaris giving an undertaking to abide
by the administrative and disciplinary control of the Board in accordance with
the rules made under this Act.

(2) All such employees of the Shrine as are engaged on any function
connected with the Shrine shall, unless they exercise an option to the contrary
be decmed to have become the employees of the Board on the commencement
of this Act and would be subject to the administrative and disciplinary control
of the Board. Their terms and conditions of service shall be regulated by the
rules made under this Act which shall, as far as practicabie not be inferior to
the present level of remuneration and other terms and conditions of their service.

(3} The shopkeepers and other lease holders, who are the tenants
of the Shrine in the area referred to in this Act, shall become the tenants of the
Board.

20. (1) There shall be prepared and maintained, in such form and
manner, as may be prescribed, a register showing—
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{a) the origin and history of the Shrine and particulars as to the
custom or usage of the Shrine;

(b) particulars of the scheme of administration and of the scale
of expenditure;

(c) the name of all officers to which any salary, emolument or
perquisite is attached and the nature, time and conditions
of service in each case;

(d) the money, jewellerics, jewels, gold, silver, prectous stones,
vessels and utensils and other movable belongings to the
Shrine with their weights, details of the constituent elements
and estimated value thereof,

(€) particulars of immovable properties and all other
endowments of the Shrine and all title deeds and other
documents;

() particulars of, details of constituent elements of and
coloured photographs of the idots and other images in or
connected with the Shrine, whether intended for worship or
for being carried in processions;

(g) particulars of ancient or historical records with their conlents
in brief;

(h) such other particulars as may be required by the Board.

(2) The register shall be prepared, signed and verified by the Chief
Executive Officer or an officer authorized by the Board within three months
from the date of notice served upon him by the Member-Secretary in this behalf
or within such further period as may be allowed by him.

(3) The Board may, after such enquiry as it may consider necessary,
recommend and direct the officer to carry out such alterations, omissions or
additions in the registers as the Board may think fit.

(4} The officer shall carry out the directions of the Roard and
submit the register to the Board for approval within a period of three months
from the date of the order.

21. (1) The Chief Executive Officer or any officer authorized by the
Board shall scrutinize the entries in the register every year, or at such interval

Annual
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of times, as may be prescribed, and submit the same to the Board through the
Member-Secretary for its approval,

(2) The Board may, thereupon, after such inquiry as it may consider
necessary, direct the alterations, omissions or additions, if any, to be made in
the register.

(3) The officer authorized by the Board shall carry out the
alterations, omissions or additions ordered by the Board in the copy of the
register kept by him, within three months from the date of the order.

22, (1) The Member-Secretary of the Board or any officer authorized
in that behalf by the Board or the Government, may inspect all movable or
immovable properties belonging to, and all records, correspondence, plans,
accounts and other documents relating to the Shrine and it shall be the duty of
all officers and servants working under him, and any person having concern in
the admimstration thereof, to afford all such assistance and facilities, as may be
necessary or reasonably required in regard to such inspection, and also to
produce any such movable property or document for inspections, if so required.

(2) For the purposes of inspection as aforesaid the inspecting
authority shall, subject to the local practice, custom or usage, have power (o
enter at any reasonable hour the premises of the Shrine.

(3) Nothing in this section shall be deemed to authorize any person
to enter the premises or place referred to in sub-section {2) or any pan thereof
unless such person professes the religion to which the premises or place belongs.

23. Notwithstanding anything contained in the Registration Act, 1908
(Act 16 of 1908), the registering authority shall not accept for registration any
deed or alienation of immovable property belonging to the Shrine unless a
sanction by the Government issued under section 16 is filed alongwith the deed.

24. (1) Whenever it comes to the notice of the Board that any
immaovable property belonging to the Shrine has been alienated in contravention
of the provisions of this Act, it shall refer the matter to the Government.

(2) Upon receipt of a reference made under sub-section (1), the
Government shall hold a summary enquiry 1n such manner as may be prescribed
and on being satisfied that, any such property has been so alienated, shall
deliver possession of the same to the Board.

25. (1) The provisions contained in the Haryana Public Premises and

Land (Ewiction and Rent Recovery) Act, 1972 (Act 24 of 1972), shall be

apphicable, as far as may be, in respect of unauthorized occupation of any land

or premises belonging to the Shrine, as if it were the property of Government,
within the meaning of that Act.

(7Y The Member-Secretary of the Board may make an application for

taming up appropriaie proceedings under the Act referred 10 in sub-section « 1,
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to the authority competent thereunder and thereupon tt shall be lawftui for such
authority to take action in accordance with the provisions in that Act.

26. (1) Where the Board has the reason to believe that-—

(a) any property belonging to the Shrine is in danger of being
wasted, damaged or improperly alienated by any person; or

(b) such person threatens. or intends to remove or dispose of
that property.

the Member-Secretary of the Board may, by order grant a temporary injunction
or make such other order, for the purpose of staying and prevenung the wastage,
damage. alienation, sale. removal, or disposition of such property. on such terms
as to the duration of injunction, keeping of accounts, giving security, production
of the property or otherwise, as he thinks fit.

(2} The Member-Secretary of the Board shall in all such cases.
except where it appears that the object of granting injunction would be defeated
by delay. before granting an injunction, give notice of the facts to the person
concerned.

(3) After hearing the person concerned and holding such inquiry,
as he may think fit, the Member-Secretary may confirm, discharge. vary or set
aside the order of injunction or pass an appropriate order.

{4) In case of disobedience or breach of any injunction, any of its
terms or any order passed under this section, the Member-Secretary may apply
to the Government, who may, after hearing the Member-Secretary and the party
affected. order the property of the person, guilty of such disobedience or breach,
to be attached, and may also order the said person to be detained in civil prison
for a term not exceeding one year. No attachment under this sub-section shall
remain in force for more than two years, at the end of which, if the disobedience
or breach continues, the property attached may be sold, and out of the sale
proceeds, the Government may iward such compensation as it thinks fit, and
shall pay the balance, if any, to e person entitled thereto, and thercupon the
temporary injunction granted cr any order passed by the Member-Secretary of
the Board under this section, if in force, shall stand vacated or. as the case may
be. cancelled.

(5) A person against whom the order of injunction or any other
order under this section is passed may. within a period of ninety days from the
date of communication of much order, appeal to the Government against such
order.

27. (1) The Board or the officer authorized by it, shall appoint pujaris
of the Shrine and in making such appointment, he shall have due regard to the
claims of persons belonging to the religious denomination for whose benefit the
Shrine is mainly maintained.
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{2} A pujari shall hold office for a term of five years. untess in the

meanwhile he is removed or dismissed or his resignation is accepted by the
Board or the officer authorized by it or he otherwise ceases to be a pujarn.

(3) A pujari shall be eligible for re-appointment

{1y The Board ur the otficer authurized by it may suspend, remove

(a)

{b)

«

(d)

(e}

ar dismiss the pujari for,- -

willful disobedience of any order issued under the provisions
of this Act;

any malfeasance. misfeasance. brcach of trust or neglect of
duty in respect of the Shrine or alienation of any property.
in contravention of the provisions of this Act;

any misappropriation of, or improper dealing with, the
praperties of the Shrine;

having been found under the influence of intoxicating
liguor ot drugs in the Shrine:

unsoundness of mind or other mental or physical defect or
infirmity which renders im unfit for discharging the
funcuons of a pujari:

Provided that no pujari shall be removed or dismissed
by the Board or the officer authorized by it under this
section unless he has been given a reasonable opportunity
of being heard.

(2} A pujari, who is suspended. removed or dismissed by the Board

or the officer authorised by it under sub-section (1) may, within one month from
the date of receipt of the order of suspension, removal or dismissal, prefer an
appeal to such authority and in such manner, ay may be prescribed.

(3) A pujari so suspended, removed or dismissed may be allowed

such maintenance, as may be fixed by the Board or the officer authurised by
it, considering the financial condition of the Shrine.

29, A person shall be disqualified for being appointed as, and for
continuing to be a pujari if he, —

{a) 1s an undischarged insolvent;

(b) is of unsound mind and stands »0 declared by a competent
court;

{¢) is interested either directly or indirectly in a subsisting leasc or
any property of, or contract made with, or any work being done
for, the Shrine or is in arrcars of any dues payabie to the Shrine:

(d) is appearing as & legal practitioner on behalf of or against the
Shrine;
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(e) has been sentenced by a criminal court for an otfence involving
moral turpitude and such sentence has not been reversed;

(f) has acted adversely to the interest of the Shring;
tg) is an addict to intoxicating liquors or drugs;
(h} has not completed twenty-one years of age: and

{1} ceases 1o profess tHindu religon or persuasion or fo belong to
the religious denomination to which the Shrine pertains.

30. ¢!y When a permanent vacancy occurs in the office of the pujari
of the Shrine. the pujari shall be appointed by the Board or by an offtcer
authorised by it

{2y When temporary vacancy occurs in such an office by reason of
the suspension of a pujari, a pujari in his place shall be appointed by the Board
or the officer authorised by it tw discharge the functions of the pujari until his
disability ceases.

31. (1) The Member-Secretary of the Board shall. before the end of
December, in each year. submit to such authority and in such form and manner,
as may be prescribed, a budget showing the probable receipts and disbursements
uf the Shrine during the following financial year.

{2} Every such budget shall make adequaie provision for—-

(a) the scale of expenditure for the time being in force and
customary expenditure;

{b) the due discharge of all liabilities binding on the Shrine;

{c) the expenditure on religious, educational and charitable
purposes not incansistent with the objects of the Shrine;

(d) the encourzgement and the spread of religious instruction
according to the tenets of the Shrine;

{e) the expenditure on the repairs and renovation of the
buildings and preservation and protection of the properties
and assets of the Shrine.

{3) The Board may, on receipi of the budget make such altcrations,
omissions or additions therein, as it may deem proper.

(4) Notwithstanding anything contained in any other law for the
time being in force or in any custom, usage or practice to the contrary, the
provisions made for remuneration of any office holder or for any other item of
expenditure in respect of the Shrine may be increased, decreased or modified
by the Board if such increase, decrease or modification is considered necessary
in view of the financial condition and the interest of the Shrine.
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32. (1) The officer authorised by the Board shall keep regular accounts
of alt receipts and disbursements, Such accounts shatl be kept for each calendar
year separately in such form and shall contain such particulars. as may be
prescribed.

(2) The accounts of the Shrine shall be audited annually by a
person who is a Chartered Accountant within the meaning of the Chartered
Accountants Act, 1949 (Act 38 of 1949), or by such other person, as may be
authorised in this behalf, by the Government,

(3) Every auditor conducting the audit under sub-section (2) shall
have access to the accounts and to all books, vouchers, other documents and
records in possession of or under the control of the officer authorised by the
Board.

33. If any pujari, officer, servant or any other person concerned with the
administration of the Shrine- -

(a) refuses, or wilfully fails to comply with the provisions of this
Act or the rules framed thereunder or the orders and directions
issued thereunder or obstructs any proceedings taken under this
Act or the rules framed thereunder; or

(b} refuses or wilfully fails to furnish any reports, statements,
accounts or other information called for under this Act

shall be punishable with fine which may extend to one thousand rupees or in
default with imprisonment for a term which may extend to one month.

34. Any person who, -

(a) having in possession, custody or control of any property,
document or books of accounts belonging to the Shrine, the
management and control of which has been regulated under the
provisions of this Act or the rules framed thereunder, wrongfully
withholds such property or documents or books of accounts
from the Board or any other person duly authorised by the
Government or the Board to inspect or call for the same;

{by wrongfully obtains possession of, or retains any property.
documenis or books of accounts of the Board or wilfully
withholds or fails to furnish or deliver to the Board or any other
person authorised by it in this behalf; or

(c) wrongfully removes, destroys or mutilates property, documents
or books of accounts of the Shrine,

shall be punishable with imprisonment for a term which may extend to one year,
or with fine, or with both.

35. (1) No officer or servant of the Government shall be liable in any
civil or criminal proceedings in respect of any act done or purporting to be done
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under this Act or under the rules made thereunder, if the Act has been done in
good faith and in the course of execution of the duties imposed or in discharge
of the functions assigned by or under this Act or the rules framed thereunder.

(2} No suit or other legal proceedings shall lie against the
Government for any damage caused or likely to be caused or any injury suffered
or likely to be suffercd by virtue of any provisions of this Act or by anything
done in good faith or intended to be done i pursuance of the provisions of this
Act or the rules made thereunder.

36. The Government may, from time to time, give such general or
specific directions, in writing, to the Board for the effective implementation of
the provisions of this Act and while so doing may rescind, alter or modify any
order made by the Board and the Board shall follow them in the discharge of
its duties.

37. The Government may, sue motu or on an application moved by any
person considering himself aggrieved from any order or decision of the Board
made under this Act, review such order or decision and make such order thereon
as it thinks fit:

Provided that before any order 1s made under this section, the
Government shall afford to any person, likely to be affected adversely by such
order, an opportunity of being heard.

38. If any difficulty arises in giving effect to the provisions of this Act,
the Government may, by an order published in the Official Gazette, make such
provisions not inconsistent with the provisions of this Act, as appear to il
necessary or expedient for removing the diffrculty.

39, Save as expressly provided in this Act, no civil court shall have
jurisdiction to entertain or adjudicate upon any dispute or matter which is to
be decided by any officer or authority under this Act and in respect of which
the decision or order of such officer or authority has been made final and
conclusive.

40. (1) The Government may. subject to the condition of previous
publication, make rules for the purpose of carrying into effect the provisions of
this Act.

(2) Without prejudice to the generality of the foregoing powers,
such rules may provide for—

(a) conditions of service of the employees of the Shrine under
sections 13 and 19;

(b} constitution of Tribunal under section 19;

{c) the form and manner in which the registers are to be
maintained under section 20;

Power to give
directions.

Pawer to
review

Powers 10
remove
difficulties.

Bar of
Jurisdiction,

Power to make
rules.
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{d) the scrutiny of the catries in the register under section 21;

{e) the manner in which enquiry is to be conducted under
section 24;

(f) the authority to which and the manner in which appeal is
to be preferred under section 28;

{g) the form and manner in which the budget is to be prepared
under section 31,

(k) the form of statements, returns and other forms required to
be muintained by or under this Act and the manner in
which these are to be maintained;

(1) the returns, accounts or other information to be submitted
by the officer authorised by the Board;

(j) the preservation, maintenance, management and
improvements of the properties and buildings of the Shrine;

(k) the preservation of idol and images in temples; and

(I} any other matter which is to be or may be prescribed under
this Act.

(3) Every rule made under this Act shall be laid, as soon as may
be, after it is made, before the House of the State Legisiature, while it is in

session.
Certain 41, From the date of commencement of this Act, the provisions of any
enactments to other laws applicable to the Shrine, shall cease to apply thereto:
cease o apply
to the Shrine. Provided that such cessation shall not in any way affect-—

(a) any right, title, interest, obligation or liability already acquired,
accrued or incurred;

(b) any legal proceedings for any remedy in respect of such right,
title, interest, obligation or lability, instituted; or

(c) anything duly done or suffered.
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STATEMENT OF OBJECTS AND REASONS

With a view to providing amenities, facilities to the visiting devotees and
for the proper maintenance of the temple, performance of puja and other rituals of
Shri Durga Mata Tempie at Village Banbhori, District Hisar, it is necessary to take
over this temple by the State Government after promulgating the Haryana
Shri Durga Mata Shrine Bill, 2012.

Hence the Biii.
BHUPINDER SINGH HOODA,
Chief Minister, Haryana.
Chandigarh : SUMIT KUMAR,

The 23rd August, 2012, Secretary.
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MEMORANDUM REGARDING DELEGATED LEGISLATION

Clause 40 of the proposed bill empowers State Government to frame
Rules for carrying out the purposes of the Act. This delegation of powers to the
Executive is of normal character. Hence, the memorandum regarding delegated
legislation as required under rule 126 of the Rules of Procedure and Conduct
of Business in the Haryana Legislative Assembly is enclosed.
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It gy (FeiRa, s @ se=gn fem rar & Areifda, g o gge B
SR B AW B A @ R & 1 A @ A, I T @7 den 0 Y
W, @ fafka &Y W, arfier IR wHen B
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(8) 39 W fdidd. g 19 a1 ugegw ey sl @md @,
T YT GT9T ST T ST T yarers @ fawii fRafy o o & v
gV @IS 1 39 gR1 Wt Affterd g fa faa am

29. F¥ A gl & ©Y § fged 62 @ iR @ @Y & B e
freteiten wrdl § g g

@) afe 98 =it feafaan 2,

(@) af a7 (do far B ok T TS ST 39 SR ofia e
T B,

M) & 9% wmegs & fod sRaege e a1 =i wufea 3, @
T o 7 wiger a1 farg wr w (5 @t §, ar o gemere
e et T & 41 qARed @Y FTarar fHe vwr 3
é“-rm%;

(&) afe a3 qumer @ ok 9 I IS [Iog fifde waurdl @ vy
U9 8 Y5 &

(3) afx 3 e ~aTe a0 AR T o fH o
e &t T ¥ AR T won B Soern w1 wa 2,

(@) afk I quirerd & R & wfagsd oH fhan ¢

®) afk g% AN IRME AR Ace gall FT ey 2,

(@) ofe I g % 3T o R A U T, iR

(o) afe a8 Ry o o1 Wi oS a1 & 47 o8 affe dug @

O AT AT & FTHY YoTeld |t @ g |
30. (1) e WA $ JaN & $Efag 4 oE ey R &7 ol 8, Rfd & wa
aY gordt 1 g a1 Swe g7 Wit e gRT G gaw fRaT AIge | .

(@) 9= W o orfaa A 5 god @ fraea @ aRv &1
arend Rida 21 o B, S arerar IWS gRi Wgn AR R gAR) @ gl
& Pde o & Y, ok 99 S Frataar e 98 81 o, Swes wim
R, fEd =l f Pgfaa & st

31. (1) 92 @ Aew—uRG, &P af § T & Fitd § qd, 8 Qumerd &
W) @Y aur 3 g6a Jor DY, ot Ak & 9, 3§ e & aprmd fam
a§ & IRM wfaw ikt aur wfaavel o anfd gu awe v B

(2) 9% YT duie PefaRea @ ol ggie Sudy S, -
(®) W gAY AP @E OO Slena Wd & ANGS,
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(@) qomeerd W AEgEH #) Sfcd] @ wRIe

M onfife, Sl qar et wRiTAT | @, O (AR &
JEEwT § IwId 7 @),

() qomerd & frgial @ e afits e & deaea &
T IS YR

(8) WAt & AERT T STD THGIOT FAT YRIA B Hafeera
den ufwiufaaat @ uRReror aem e R wd |

(B) @S, auic I uia W, S 0 uRad, R arerar aRa,
Gt a8 SfaT wAg, R 9EHdr 2 |

(4) S aHa R B ara (Af yrerar ) Sfd—Rarar. gerr rerar
aRard § & 7 fardll ar7 @ afirare g gU A, e Tourt @ TRsAE drerar
quireers @ @ee & fhell o e @ wd @ R 54 T Iue, 918§ €e,
TR 39 IR fhY o wa 8, afe gumrerd & fcfia Refy aen fa o)
M § W gC W of, BT dierd SUERY JT9YEd THE Il 2 |

32. (1) €S g oG e, T wftray qen w@faaet @ frafa
AW | W 3 T0F et af & Iy WA g F geren W ¥ WA
dor o U &R wfaw g @ fafda e s

(@) qomerd ol A gfoad O @f gwn Wt uidd s
AR, 1949 (1949 1 ARFRM 38) & ef & AvTa AdE ABEET &1, JAdl
W e sl g, R wReR ara g9 Pifrer wiffied fem mar @), wader of
At |

(3) anm(z)a%mﬁ@—mﬁﬂ%maﬂ#ma@mﬁmﬁaﬁ
ﬂémmﬁ@mﬁmﬂ%aﬁﬁwﬁﬁmﬂa@awaﬁa@@tmaﬂ
AT TR TuT AFAET aw ugd Bl |

33, (U B YT ¥ WG AR Hd o, aftiad), dam yera P
I wfd-

(@) @ ARERR @ 3D JEA ¢TE T FIEE a1 S Ael o
f0 Y ATRY gt P § SudET @ AT A ¥ PR @l 8, e
Wiwmmﬁwm%awwwﬁmmwa%
e €Y T et & e @ 1 el Srfaadl A awn wtea &, 4

(@) % i @ anfir Al T Rt et Rawoll, ot ar g
AAETH 23 A TABR FEA ¥ AR AFFHIR 37 H IHme 5T €
aﬁ@vﬂ#ﬂaﬁwmma&sﬁm?awmﬁwaﬁmﬂm
2 el & Ry W U A A 8 aadl 8, & gueia g
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34. B afew o

() Goere & wEfg T o) wufeT, SRIaS argan o afgas
aatt, AT areran fraror Teadl g0, ATt gemua aen frasor
g8 FRYaa ar gud A gaTg Y FYae & SuE B adta
faferafeya fapan e R, 4ré arerar f6lt o oo @, iy IR
Forar 48 gRT ST et &R a1 AW AT ¥ B forg
HRIE &9 W Wi fhay war 2, (8wl e avdnd Jferar
o iRt B AR fmwo wor e, '

(@) 1 & A wufed, awmaoit Sl o qRAT B HEY el
e &, Ferar S WU & AU I O e 3w e 99d
TRT Wi faeT o cxfd & STAggaR AR & & arera
THRT B AYaT < A G AT & AT

() gavere B R wafed, SET AT G afedl @1 Terd ¢
q gAd | A FAT B, a1 fams g,

A O ey B PRIETE @, W U a¥ TH G W HHW 8, IRTAT JAH & ey
Q1§ quey g

35, (1) TROR & &F % AWE e dad 30 wfAfFEm B el rera
T anha aTe Ty PraEt @ aefe R e s By we & forg arafdo faeR
Pt & wae § PRE Rifde s Sifed sdfafRa & fag af 78 8, afg o
et eTada AR g FRRRM 9T $wS e e T Rt ar & el
AR Sl & Frearet yera @ T Bt B Aded & argpw & fdr ma
i
() s ofSFRm B Rbdl Sudul & werey By e Jerar (Y o
@ fare wAfad frd) TR aroraT 48 @ TS urdr We Y I & frg e
fY aifd arerdn 39 AP dievar 399 ol sHTY TG FTET & ST B AT
A vewragda @ TS srerar fRT oH & g smfnT R @ @ fo wYe &
freg &1 A ar siaa a-a fte sdafeal 78 81 @@

36, TER, qIG-GH W, T AR & gudell & grd) A &
faro &1 @1 fafae & O AT s R fARw & wadt ? 3R T BE g
QS e f5 o el e o Arefen, oRaffa serar SumRa av wad § Al
& o et & frde ¥ SHE AR BT

iy B Ay
v BRI
ikt

a'_ﬁmﬁ
adfa &
FWEE @7 W,

rdy &R
oo 8

a7 WEER, IRV W aerar 3 AP @ and v e 4 @ ey Wﬂﬂﬁ

m%ﬁmﬁw@dmﬁmwwﬁﬁcﬁmw@mmﬁmﬁ
FT [AfIEA PR Fadl § T TH W T I & gadt & I aF S EH
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QR §H ORT & e HIE MW X § @, WHR (B afed o1 Brad
W A1k g wfias w9 wifAd gin @ HrE 8, g H1 HqER qaH
wafty

38. afe 59 s @ Syl @ d T A B HloAg I Bl
& a7 QYBR, I H GHINRT MW g, §9 oS & Juduy @ AT
T guey B W & T W FRNE R D @ (7 snavIe sidr wrEE wlld
il

39. 38 ANFTw ¥ wWe vy § Susa & Mgy, f& A (B =rea
@ e fAare ar 7M. ) 39 A @ el A it srerar wiitrer Y gy
froffe fsar @t 8, U8W & a1 IR-favia & B afdeRar el ol
foraas dder 3 W aiftrer arerar witerd) o1 Aofa arerdt A 3w aen fFeame
BT R

40. (1) TER, OF WH1e @ Il & srendi, 39 AfEm & Sus @
HfET 21 & W & fag fam g wadt 2
() udel wifdedt o g W alEs wE ST R O PR
§ forafaftad & fay Suey & dadt & -
(@) a7 13 AN 19 B el GaARSA B HHARET o Far ol
(@) gy 19 & EfF AT A T,
(m) wou aor By Rrad am 20 & Rl Wk W WF E
@) oRT 21 B 3w Wikey A wfIReT) & |,
(&) Ofy fored gy 24 & i WTE B D 8
(z1) wiiRreeor fo e AR fores oy 28 & 3R anfiel Y
g
(@) wou wr Gt fored en 31 & 3wl aoie dIR fhar W
g
() 39 A grRI a1 S sl & O B fag anRn fAaeol,
frazforat & wou den arg woy den & fored & @ am
&
(@) < gRT Wit AT gRT wedd B A ardl faasfon,
QAW AT 3G
(o) guiRersl &1 wufvdl AR wEAT T uRReT, ve-vE,
YL JUT IR,
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(c) wfex & wfdgt qen yfaman &1 afverm iR

(@) ®g g fawa 91 50 Aferem @ anfiw fafga foan o 2
71 fafea fan @i gt g

(3) T fifrm & 3l @ 1 9@ fram, 9 @1 & edng
Jemeiy, T fqu AUSS & WeA & WAd, 9 a8 §F ¥ 81, W1 |

41. =9 Iffm & uynw @ fafr |, &8 sy fafgl & Suqy, @
AT B AT B 8, I drL AE @

aTg O wAIfa el o wer @ frefafaa o waifda 98 s

(@) usa @ Afa, 9T 1 ST B ARER, 6, fad, aradr A
FE,

(@) W& afReR, &6, R, SR I aifikg @ woy § B STER &
forg wftery & &Y Aty wrfarg) ; ar

() HRIh O W @ T AT YA Dl TS g 917 |

wHiauy
yifrafafad &

AT &) &1y,
AEAT
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Ihwal g SR &1 faaver
A gott A "Ry g e e RER A wd o aad w a-eglaae
Hte & e A GRETE 3 I ST e oot ol effe. HhaTal O T
ST & B U GYER g1 3E ST o AT aig? e a0 gu eRee
o gt eren qoTeerer AR, 2002 ST fa G
wd, S

earaft SR

UIETE alil aalt]

&y
23 T, 2012 atze |
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gt e & 4t s

WATIE Rgae » gvs 40 g7 ST WA A sftfm & etvar & gl &y
P g &) wifred! & € sriER) IR B TE vadiee TR TR B 2
a gRamm R wwr & vl den er Guem g Pt & g 126 $ arfe
aafdre wearrfore Rem wEh s gera
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